289 Writlen Angwery JYAISTHA 3, 1889 (SAKA) Written Answers 390

{b) and (c). The report of the
Commission is awalted.

Grievances of Shere Labour

115, Bhri Indrajlt Gupta: Will the
Minister of Labour and Rehabilita-
tion be pleased to refer to the reply
-given to Unstarred Question No. 607
on the 5th April, 1887 and state:

(a) whether the Court of Inquiry
1o go into the grievances of the “B”
category Shore Labour under various
Port Trusts has now completed its
‘work and submitted jts recommenda-
tions; and

(bY if so,
thereto?

Government's reac'inn

The Minister of Labour and Reha-
‘bilitation (Shri Hathi): (a) Not yet,

(b) Does not arise,

“May Day” as Paid Holiday

116. Shri Indrajit Gupta: Will the
Minister of Lubour and Hehabilita-
tion be pleased tu state:

(a) whether it is a fact that some
of the State Governments have issucd
orders declaring ‘May Day' as o paid
holiday: and

{b) if so, whether representations
have becn made to the Central Gov-
ernment to declare ‘May Day’ as a
paid holiday?

The Miniver of Labour and Reha-
bilitation (Shri Hathl): (a) Informa-
tion is being collected from the State
Governments and will be laid on the
Table of the House.

(b) A copy of a Resolution purport-
ing to have been passed by the Chris-
tian Workers of Bangalore at a meet-
ing held on Ist May 1987 requesting
the Central Government and the
‘Government of Mywore to declare
‘the Ist May every year s a General
Foliday was received.

Pearnems Allewanoe paig o Tea
FPlawiation Werkers

117, Shri Indrajit Gupia: Will the
Minister of Labour and Eehabilita-
tion be pleased to state:

(a) whether it is a fact that the
Central Wage Board for Tea Plan-
tations Industry had recommended
linking of dearness allowance with
all-India Cost of Price Index num-
bers;

(b) if so, what is the dearness
allowance admissible to tea planta-
tion workers on the basis of rise in
the Cost of Price Index number in
1966: and

f¢) whether Government have
taken steps to secure the implemen-
tation of the higher dearness allow-
ance by the tea plantation industry?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes, Sir.

(bl The formula for calculation for
dearness allowance along with the
summary of the other recommend:-
tions was published in the Govern-
ment  Resolution No. WB-3(4) /568
dated the 4th June, 1966. The cost
of living index number is also pub-
lished regularly and calculations of
the factual amount admiszible as

Dearnes:  Ailowance [rom time to
time can be made by the pariies
concerned,

fc) The State Governments have
been requesied to look into any com-
plaints regarding the implementation
of the recommendations.
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Will the Minister of Labour and
Rehabilitation be pleascd to state:

(a) whether it is a fact that the
foreign oil companies in India are
stil! resorting to retrenchment of

workers in the mame of voluntary
rotirements;
(b) whether Government have

received any representation from the
workers regarding this; and

{c) if so,
matter?

the action taken In the

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) and
(k). Representarions were received
from the workers’ organisations
alieging retrenchment of workers in
the name of wvoluntary retirement
schemes.

(c) A meeting of the representa-
tives of wnrkers and emplavers con-
cerncd was convened on April 20,
1867 to discus: the irsurce relating to
job security in foreign oil companie:.
There was no agreement belween
the partics at 1be mecting, but cer-
tain suggesiions that were made in
the course of the discussions are
under the consideration of the Gov-
ernment.
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Will the Minister of Home Affairs-
be pleased to state:

(a) whetner Covernment have
since considered the question of
closed holidays, restricted holidays
and other holidays de novo;

(b) whether Government have
also considered the question of reduc-
ing the working hours when the-
Emergency is lifted; and

(¢) if 50, the details thereof?

The Deputy Minisier in the Minjs-
try of Home Affairs (Shri K. 8,
Ramaswamy): (a8) to (c). The whole
question regarding holidays and
office hours was considered by Gov-
ernment and it was decided that the
existing pattern of holidays and
working hours should continue for
the time being. However, the matter
is  under negoiiation with the
National Council set up under the:
stheme for Joint Consultative Machi-
nery and Compulsory Arbitration for
Central Government employees.
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